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the HON'BLE hr. justice v.s. halwath, chairhm.
THE HON'BLE PIR. P.C. OAIN, PlEflBER^AJ.

For the Patitioner.

For the Respondents,

Shri \/.K. Rao, proxy
for Shri A.K. Sikri,
Counsel.

None.

JUDGEflENT (ORAL)

(Hbn'ble Mr. Oustice V.S. Halimath,
Chairman)

Uh.t U complained In this case is the vioistion

of the interim order. The main O.A. having since been
dieposed of end the decision of the Tribunal in favour
of the petitioner, ue do not consider it necessery to
examine the complaint regarding vioistion of the interim
order. Hence, the Rule is discharged.

( P.C. 3AIN )
f1Ef!BER(A)

Danuary 13, 1992

( V.S. HALIWATH )
CHAIRMAN

January 13, 1992


